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Writ Petition(s)(Civil)  No(s).  773/2024

RABINDRA KUMAR MINTRI                              Petitioner(s)

                                VERSUS

UNION OF INDIA                                     Respondent(s)

(FOR ADMISSION )
 
Date : 25-11-2024 This petition was called on for hearing today.

CORAM : 
         HON'BLE MRS. JUSTICE B.V. NAGARATHNA
         HON'BLE MR. JUSTICE NONGMEIKAPAM KOTISWAR SINGH

For Petitioner(s)  Mr. Arvind Nayyar, Sr. Adv.
                   Mr. Shashwat Parihar, Adv.
                   Mr. Dhruva Vig, Adv.
                   Mr. Shashwat Anand, AOR                   
                   
For Respondent(s)                    

          UPON hearing the counsel the Court made the following
                             O R D E R

We have heard learned counsel for the petitioner.

We  dispose  of  this  Writ  Petition  by  directing  the

National Company law Tribunal, New Delhi Bench to dispose of the

application  seeking  approval  of  the  plan  as  expeditiously  as

possible.

Pending application(s) shall stand disposed of.

(NEETU SACHDEVA)                                (DIVYA BABBAR)
ASTT. REGISTRAR-cum-PS                         COURT MASTER (NSH)
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